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FIRST REPORT

I, the Chairman of the Committee on Private Members’ Bills and Reso-
lutions, having béen authorised by the Committee to present the Report on their
behalf, present this First Report.

2. The, Committee met on 10 June 1980 for—

1. Examination of the following Constitution (Amendment) Bills un-
der Rule 294 (1) (a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1980 (Amendment of
Preamble and article 1, etc.) by Shri Chitta Basu.

(2) The Constitution (Améndment) Bill, 1980 (Omission of arti-
cle 331, etc. by Shri Bapusaheb Parulekar.

(3) The Constitution (Am:ndmcm) Bill. 1980 (Insertion of new
article 164, etc.) by Shri K. Lakkappa.

(4) The Constitution (Amendment) Bill, 1980 (Amendment of
articles 101 and 190) by Shri K. Lakkappa. '

(5) The Constittion (Amendment) Bill, 1980 ‘(Amendment of
Eighth Schedule) by Shri R. P. Yadav.

11. Clussification and allocation of time for discussion of Bills (vide
Appendix) under. clauses (b) and (c) of Rule 294 (1) of the
Rules of Procedure.

Exammauon of Conmtunon (Amemfmem) Billy

3. The Commmee cons:dc:cd thc Bnlls and arsived at the followmg find-
ings as a result of their examination of the Bills;—

Fmdmgs o! the Committee
(1) The Conslitutnon (Amendment) Bill, 1980 (Am>ndment of Preamble
and artticle 1, etc.) by Shri Chitta Basu.

The . Bill seeks to .amend or substitute certain provisions of the Constitution
with the object of redefining the Centre-State relations so as to provide fos
real autonomy to States by redistribution of administrative and financial
powers, inter alia, by reformulating the Seventh Schedule to the Constitution.

After considering all aspects of the Bill, the Committee recommend that
the Member may be permitted to move for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1980 (Omission of article
331, etc.) by Shri Bapusaheb Parulekar.

The Bill secks to omit articles 331 and 383 and to amend arsticle 334 of
the Constitution with 8 view 10 -do sway 'with thespocial.. prowisions regard-
ing representation of the Anglo-Indior commumty by nomination in the House

ot the People and the Legislative Assemblics of the States.
After considering the Bill at some length, the Committee postponed further
consideration thereof to their next sitting,

(3) The Constitution (Amendment) Bill, 1980 (Insertion nf new
article 18A, etc.) by Shri K. Lakkappa.
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The Bill seeks to insert new article 16A in the Constitution with a view ta
make right to work for all citizens as a Fundamental Right and to provide un-
employment allowance to all unemployed citizens.

After considering all aspects of the Bill, the Committec recommend that the
Member ttiay be perimitted (o move for leave to introduce the Bil. =
(4) The Constitution (Amendment) Bill, 1980 (Amendment of articles
101 and 190) by Shri K. Lakkappa.

The Bill seeks to amend the Constitution with a view to provide that no
House of Parliament or a Legislature of a State shall have the power to expel
its Members and no resolution to so expel a Member passed in a session of the
:}idm:dor a Committee thereof shall render vacant the secat of the Member so

ected.

After considering all aspects of the Bill, the Committee recommend “that the
Member may be permitted to move for leave to introduce. the Bill.

(5) The Constitution (Amendment) Bill, 1980 (Amendment of Eighth
Schedule) bv Shri R, P. Yadav.

The Bill seeks to amend the Constitution of India with a view to insert
Maithili language in the Eighth Schedule.

After considering all aspects of the Bill, the Committee recommend that the
Member may be permitted to move for leave to introduce the Bill,

Classification and allocation of time to Bills
4. After considering all aspects of the Bills the Committee recommend that
the following Bills be placed in category ‘A’ :—
1. The Constitution (Amendment) Bill, 1980 (Amendment of article
326) by Shri Geerge Fernandes.
2. The Reservation of Vacancies in Posts and Services (For Scheduled
Castes and Scheduled Tribes) Bill, 1980 by Shri Suraj Bhan.

3. The Small Farmers and Agricultural Workers Security Bill, 1980 by
Shri P. Rajagopal Naidu.

4. The Constitution (Amendment) Bill, 1980 (Amendment of articles 19
and 41) by Shri Bapusaheb Parulekar,

5. The Constitution (Amcndment')_hill, 1980 (Amendment of articles 19
and 326) by Prof. Madbu Dandavate,

6. The Hoarding and Profiteering Prevention Bill, 1980 by Shri Eduardo
Faleiro. .

7. The Free Legal Services Bill, 1980 by Shri Eduardo Faleiro.

“The Comnmitte¢ further recommend that all the remaining Bills be placed in
category ‘B’. The Committee recommend allocation of time for each of the Bills
as shown in column 5 of the Appendix.

Recommendations
7

5. The Committee recommend that—

(i) . Sarvashri Chitta Basu, K. Lakkappa and R. P. Yadav be permitted to
move for leave to introduce their Constitution (Amendment) Bills;
and . -e

(ii) the classification and allocation of time to Bills by the Com-
mittee as shown in the Appendix be agreed to by the House.

. NEW .DELHI; G. LAKSHMANAN,
] 0 June 1980 ‘Chairman,
20 Jyaistha 1902 (Saka) O Committee on Private Members'

Bills and Resolutions.



APPENDIX

-§No.  NameoftheBillabdthe " BillNo. :
c of the Bil Bill No. Categ?ry 'I’une.
‘mended  mended
. by the
. . Committee -
- 2 3 4 5
1. Ta: Corutitution (Am:ndmeat) Bill, 1930 (Amed- 10 of 1 B h
ment of article 31C, omission of Part XIVA, etc.) by 98 2o
Shri Chitta Basu.

2. The Aligarh Muslim University (Restoration of 28 6f1 B
Minority Character) Bill, 1980 by Shri Ram gfo 2 hours

Jethmalani
3. The Code of Givil Procedure (Amendment) Bill,  150f1980 B h
1980 (Amendreni of Ordr XXXVILD) by Shei V.N. s of 1980 3 houns
.
4. The Trade and Merchandise Marks (Amendment) 12 of 1 B hou
Bill, 1980 (Insrion of new section 884, «fc.) by Shri 9o # hours
V.N. Gadgil.
. The Marginal Farmers and Agricultural Workers 130f 1 B 2 h
5 T N vSSesurity Bill, 198 by Shri P. Rajagopal 9o ours
Naidu. []
6. The Constitution (Amendm ent) Bill, 1980 (Omission - 23 of 1g80 B 2 hours
of avticle 44) by Shri G.M. Banatwalla. ,
.7. Tae Aligarh Muslim University (Amendment) Bill, 17 of 1980 B 2 hours
1980 (Amendment of section 2) by Shri G. M.
Banatwalla.
Industries (Dcvelopment and Regulation) 26 of 1980 B 2 hours

8. The
Amendment Bill, 1980 (Amendment of section 18FB)
by Dr.’ Vasant Kumar Pandit.

g. The Pharmacy (Amendment) Bill, 1980 (Amendment
of sections 2, 3, etc.) by Dr. Vasant Kumar Pandit.

igof1go B 2hours

10. The Government Service (Age Limit) and Unemploy- _ 20 of 1980 B 2 hours
ment Allowance Bill, 1980 by Shri Ram Vilas
Paswan.
11. The Special Courts (Repeal) Bill, 1980 by Shri 25 of 1980 B 2 hours
K.T. Kosalram,
. .12. The Constitution (Amendment) Bill, 1980 (Amend- 24 of 1\980 A 2 hours
ment of article 326) by Shri George Fernandes,
21 of 1980 B 2 hours

13. The Constitution (Amendm;nt) Bill, 1980 (Jnsertion
of new article 464) by Shri George Fernandes.

14. The Aligarh Muslim University (Amendment) Bill, 18 of 1980
1980 (Amendment of section 2) by Shri George

Fernandes.

B 2 hours

15. The Prevention of Illegal Acquisition of Property 16 of 1980 B 2 hours

Bill, 1980 by Shrimati Krishna Sahi.
16. The Mercy Killing Bill, 1980 by Shri M.C. Daga

7. Tae Indian Medicine Central Council (Amendment)
Bill, 1980 (Amendment of sections 2, 3, efc.) by Shri
V.N. Gadgil.

18. Tae Constitution (Amendment) Bi'l, 1980 (Amendmentof 34 of 1980
article 102, etc.) by Shri R.K. Mhalgi.

> . § »

14 of 1980 B 2 hours
{35 of 1980 B 2 hours

B 2 hours

—
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3 4 5
18. The: Code of Crunma Pnocedure (Amendment) Bull, 30 of 1980 B 2 hours
mendmen —sections 125 and 127) by -
Shn C M, Banatwalla,
20. The Reservatlon of Vacancies in Post and Services 310f1980 A 2 hours
{Por Scheduled Castes and Scheduled Tribes) ’
. Bill, 1980 _by_Shri Suraj Bhan, e
21. The Small. Farmers and Agncultural Workers 2901980 A 2 hc;urs
_Security Bill, 1980 by Shri P. Rajagopal Naidu.
22. The Defection Prevention Bill, 1980 by Shri Ram 320£1980 B 2 hours
Jethmalani. . . . ' o
23. The Constitution (Amendment) Bill, 1980 (Amend- 330£1980 A 2 hours
gent of articles 19 and 41) by Shri Bapusaheb
arulekar. ‘ ) ,
24. The Indian Medicine Central Council (Amendment) -8%0f1980 B 2 hours
Bill, 1980 (Amendment of section 17 and Second
Schedule) by Prof. Madhu Dandavate. )
25. The Constitution (Amendment) Bm 1980 (Anmend- 690f1980 B 2 hours
ment of articles 75 and 164) by Prof. Madhu
Dandavate. o .
26. The Constitution (Amendmenti Bill, 1980 (Amend- 670£1980 A 2 hours
ment of articles 19 and 326) by Prof. Madhu
Dandavate.
27. The Constitution (Amendment) Bxll 1980 (Amend- 3701980 B 2 hours
ment of Eighth Schedule) by Dr. Karan Singh. o ‘
28. The Constitution (Scheduled Castes) - Orders 630f 1980 B 2 hours
(Amendment) Bill, 1980 by Shri P. ,I Kurien.
29. The Abolition of Capita] Punishment Bxll 1900 by 72011980 B 2hours
Shri Eduardo Faleiro. W
80. Thé ‘Hoarding and . 'Profiteering Prevention Bill, 700£1980 A 2hours
1880 by Shri Eduardo Faleiro, . P owere
81. The Free Legal Services Bill, 18080 by Shri Eduardo 710£1980 A 2hours

Faleiro.
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